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House

House must know that we are not
going to extend the session, The ses-

wion is going to end on  the 10th
December, 1965,

Shri Harl Vishno Kamath: On the
10th pucca?

Shri Satya Narayan Sinha: As

scheduled; it is not going to be ex-
tended. (An Hon, Member: Why?
1 cannot explain every ‘why' about
it here...

Shri Hari Vishnn EKamath: Is it
pucca?
Shri Satya Narayan Simha: It is

pucca, cement pucca.
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Shri Satya Narayan Sinha: We are
thinking of calling the next session,
that is, the budget session, a little
earlier than usual, and so we shall
take up some of the business out-
standing in this session during the
budget session,
Shri Hari Vishou Kamath: What is
the approximate date?

Shri Satya Narayan Sinha: As
early as posible, earlier than all the
usual budget sessions. All  these
things would be taken up then; what-
ever is left over can be taken up
then, and we shall try to accommo-
date thoze things in the next session.
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UNION DUTIES OF EXCISE (DIS-
TRIBUTION) AMENDMENT BILL*

The Minister of Finance (Shri T.
T, Erishnamacharf): I bzg to move

tor leave lo introduce a Bill further

to amend the Union Duties of Excise
(Distribution) Act, 1962,
Mr. Speaker: The quesiion is:
“That leave be granted to in-
troduce a Bill further to amend
the Union Duties of Excise (Dis-
tribution) Act, 1862.".

The motion was adopted.

Shri T. T, Krishnamacharl:
troducet the Bill,

ADDITIONAL DUTIES OF EXCISE
(GOODS OF SPECIAL IMPURT-
ANCE) AMENDMENT B.LL*

The Minister of Fimance (Shri T.
T. Krishnamachari): I beg lo move
for leave to introduce a Bill further
to amend the Additional Duties of
Excise (Goods of Special Importance)
Act, 1857,

Mr. Speaker: The question is:

“That leave be granted to In-
troduce g Bill further to amend
the Additional Duties of Excise

I in-

(Goods of Special Importance)
Act, 1957.".
The motion was adopted.
Section 2.

4Introduced with the recommenda tion of the President.





